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Goverament of India.
flinistry of +imsnce
(Departuent of Revenue)

Tew De}_hi’ the Etljl Jﬂ'ﬂe, 1976n
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H0,2938 (F,0,104/126/77-12¥CG): Ta pursvance of 'sub-clause (i
140 of zection 2 of the Tncome-tax Act, f961 (45 of 1
the Uentral Goverament hereby makes the Zellowine amendment in
vidleat “overnuent of India in the Ugvartment of
To.100% (¥.Ho0,404/128/77-10C0) dated 4.6.77.
notification for the_lettersﬂand wordgs ¥3/Shri
A . fanwar, being gazetted officers of the Central
Goverugeny™ the words and letterg “ghri thammi-@al, being a

"

i
gazotied officer of the Uentral Uovernmenth shald be enbetituted.
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( E. Venkataraman )
Deputy Secretary o the tovernment of Tndia.
Tie Lanaser, i
Governnent of India Prens,
Tow Delhi, o
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I
Ta Dizeceltors of Inspection inclvding DI(O&ME), Kew Delhi.
2P Jirector, L8 (DE) gtaif College, Hagpurl
" Comptzoller ¢ Auditor feunersl of Indis, Mew Delhni,
R Looounbant Gene:":al, el LAllababad,
e “hief Seorctery, Goveimment of U.X. DLucikhow. ,
Sw Toiwt 3eewetary & Depal Adviser, Hinietry o Daw, New Delhi.,
7. Coomigeioner of stncone=tox, Ueks Luckno@. -
e letin TJection (3 coples!/, :
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Denuty Secretary bto thdg Governaent of India,

0.CC/IT6C/2290 /553 /R8E/T3.
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